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5.1.2009 

OA 7/2009 

Mr.Amit Mathur, counsel for applicant. 

Heard· learned counsel· for the applicant·. The 
OA stands~ disposed. of, at admission sta~i tse.lf, 
by a separate order. · 

. r ·"' 

(8.~) (M.L.CHAUHAN) / 
MEMBER (A). MEMBER (J) 

vk 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
JA!PUR BENCH, JAIPUR. 

. Jaipu~ the . .sth day of January, 2009 

ORIGINAL APPLICATION N0.7/20Cl9 

CORAM: . 

HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER 
HON'BlE MR.B.LKHATRI, ADMINISITRA1IVE MEMBER 

Kamal Mohan Mourya, 
. lDC, 

Navodaya Vtdyalaya Samitt, 
Kherll, Dlst'rlct Dausa. 

(By Advocate: Shrt Amlt Mathur) 

versus 

L Commissioner, 
Na·vodaya Vldyalaya Samiti, 

· Administrative Blocks -
I .. G .Stadium, 
New Delhi. 

2. Deputy commissioner,-. 
Navodaya: Vldyalaya Samltl, 
Regional Office, 
la\pur. · 

(By Advocate. : - - ~> 

ORDER (ORAL) 

PER HON'BLE MR.M .L.tHAUHAN 

. ... Applicant 

... Resp.ondents 

. The applicant has filed this- OA thereby . ~raying for the 

~ following .relief : 
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"The entire record pertaining to the matter may be called 
\n and aft.ar perusing the same Original Appllcation _ 
preferred by the applicant may kindly be allowed and the 
order Ann.A/1 dated 29.12.2008 may kindly be quashed 
and set aside. The respondents may _be directed to give 
app\\cant three months time to give joining at Sonlpat In 
view of order Ann.A/2 dated 8.12.2008."-

-2. Briefly stated, _facts of the case· are that the applicant 

while working as LDC, JNV-Kherti, Dtstrlct Dausa (Rajasthan), '1.¥0 
' . '~ .... 

granted promotion. to the post of uoc and on promotion posted 

at JNV-eutana, Dlstt. Sonepat (Haryana}, vide .order dated 

8.12.2008 (Ann.A/2). - It is specifically mentioned in the said 

order that the applicant Is. to be relieved Immediately with 

direction to. report at JNV~Butana, District sonepat, on or 

before 29.12.2008 and .In case of refusal he will- be debarred 

from promotion for a period of one year from the date of 

refusal. 

3.. Grievance of the applicant Is that In view of the 
. . 

difficulties, which he has highlighted In his representation dated 

· 15.12~2008 (Ann.A/3),- the date of tolninq. on the promotional 

post be extended for three ·months. · The respond~nts have 

c_onsldered the representation · of the _ applicant- and vide 

impugned order dated 29.'12.2008 (Ann.A/1} the said 

represe11tation has been rejected on the ground that- at JNV-

. Butana the posts of ~uperintendent as well as uoc are vacant 

and as such applicant's request tor extension of time tor joining 

pror)lotional post cannot be granted. However, he was' directed 

to loin on. the promotional post upto 5.1-.2009. It ls this order .. 

- which ·Is under challenge in this OA. 

4. We have· heard learned counsel for the applicant at 

admission stage. We are of the vtew that no mandamus as 

-prayed for by the ·applkant can be issued. We see no Infirmity 

in the ·order dated 29.12.2008,_ whereby representation. of the 

applicant was rejected and he was as~ed to join upto S.i.2009 

in view of the fact that posts of Superintendent and UDC are 

vacant. According to us, public interest must weight against 
. . . - -

lv individual i~terest. ·At this stage, learned counsel for the 
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- applicant subm,lts that. he may be granted a further period of 
• - ' ,.J • 

t~n- days to Join the ·_promotional ·post· tn· vl~w of the difficulty 

. which the ~ppllcant Is facing~ as mentioned In _Ann.JV3~ · 

.· · 5; w~ "'ave given d~e const.deratlon to the submission made 

-by.· learned. tounsel for the ·applicant. we are. of the view that 
. - . . . ~ 

In case. the applicant. joins the prom~tl~n~l post by 16.1.2009, 

he shall· be permitted to !oln ·anq l~' that ~ventuauty he wm no~ 
be . d_ebarred from promotion in terms of the order . dated 

'~ •. 12~2008 ... 

. · 6. With these observatio-ns, the OA. stands dist>OSed of at 
- ' 

admi$$10n stage ttselfwtthno onii!r as to costs. ·rfk_ . . .•. ,_/ 
. {~) (M.L.CHAUHAN) 
MEMBE~ (A) MEMBER {J}. 

' . ·, 
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